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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH ; ALLAHABAD

MA-70173 & 70174/16
& LAppeal Nos. 2 ifi2

Arising  out  of O/A  Nos.143,144-ST/APPL- SLKO/KNP/ 2012 dated
27.04.2012 passed by Comrns, {Appeals) of Central Excise, Customs &
5. Tax, Kanpur.

For approvial and signature:

HON'BLE MR. ANIL CHOUDHARY, MEMBER {JUDICILAL)
HON'BLE MR. ANIL G, SHAKKARWAR, MEMBER (TECHNICAL)

1. whelher Pross feporlers may be allowed Lo seo
the Order for publication as per Rule 27 of lhe
CESTAT {Procodure} flules, 19827 r N

2. wWhether it should be released under fule 27 of the
CESTAT (Procedure) Rules, 1982 for publicaticn
i any aulieritative repart o not? ' Yes

Lal

Whether His Lordship wishes to sge the [air copy

of the Grdes? T Boan
4, Whether Grder is to be cireufated to the Deparitmental [
Authorities? :Yes

Commissioner of Central Excise & 5, Tax, Lucknaw
APPELLANTS)

WERSUS
MNoopur Agarwal
Chekan Kumar

RESPONDENT (S)
APPEARANCE

Shri Rajeev Ranjan, Joint Commr. {D.R.} for the Department
Shri Rakesh Kumar Verma, C.A. for the Respondent (s5)

CORAM:

HON‘BLE MR, ANIL CHOUDHARY, MEMBER (JUDICIAL)
HOMN'BLE MR, AMIL G. SHAKKARWAR, MEMBER (TECHNICAL)




z ST Appeal Mo 2300 230172

Per Mr, Anif Choudhary :

Heard the |d.AR. for Revenue. Appeals are disposed off as
withdrawn, as prayed in £/M.A.Nos. 70173,70174/16, without entering
into merits. M. As. also stand disposed off.

(Pronounced in the open Court)
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